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Judgement

(Drders as per Hon., Mr, Justice V. Neéladri Rag, Vice-Chairman)

When a vacancy far the post ¢f Branch Post Naster at
Kamparapalem in Chittoor had‘éfisen cbnsequant on the deafh of
athe regular BPN‘an 4-11-1987, tﬁe Appeinting Authorlty, R-3,
herein addressad the Emplnyment Exchange to spansor the candi-
dates and the applicant was one of those spansared candldates.

XL///He alonguith the sponsared candldates uere required to submif



QVJ’!/

the appllcatlons by - enc1031ng the necessary documents vide’

'1etter No.83/146, dated 10~ 12-1987 addressed by R-3. Accord-

ingly, .the aﬁplicant also submitted an application and he was

selected, The proceedings dated 21-10~1988 were issued by

R-3 appointing the applicant as BPM, Kamparapalem,

2. Later on it was brought to the notice of the Director of -

 post OfPices, AP Circle, that Sri P, Krishnaiah, the then

Acting BPM, Kamparapalem, made enquiries in the office of R-3
on 10-11-1988 about the selection of the candidates and also
ﬁe—prdduced a postcard addressed to the Applicaﬁt purpcrtedly

urltten by Sri A. Venkataramana, Head Record Officer, RMS,
brhave i SO WA (AT GRS

"Tlrupathl, }a-ﬁaﬁeuf—afﬁhe applicant thet—ke was selected.

Then the Director of Postal Services, AP Circle, decided to

discharge the said Acting 8PM, from the post immediately and
terminated his service as Acting BPM for his objectionable
action of intercepting the mail and not delivering the samé.‘
3. But .the Direétnr‘of Postal Sergices, Andhra Pradesh
Circle, alsc felt thathégf}election of the applicant.uaé made
open befare it was commuqicated‘to'him, it was desirable to
have fresh selection proceedinge and accordingly the Direétdr
directed R-3 to initiate Presh selection Por Pilling up the .
vacancy of BPM, in Kamparapalem and the sahe was received by
the R-3 on 1?-2-1989. éut by then the appointment order was
alreédy‘cnmmunicated to the applicant and as the applicént‘had

also t&en charge entHe-—sowme—date,  Respondent-3 by letter

dated 22?2-1989|inf0rmed the applicant that his appointment

gs pér proceedings dated 21-10-1989 was purely temporary and

provisicnal and actiontdas being taken to make regular appoint-

“ment tnthe post of BPM by calllng appllcants through Employment
)mr/% Exchange. The notification dated 27-3 1989 was issued. by ‘.



e

%L// lnxtlate actlmn for maklng regular appointment to the post of

R-3 calling Por the applications for the post of BPN,

'Kamaparapalem. This QA& is filed £b assail the letter dated

22-2-1989, infarming the epplicant that his appointment was

pufely temporary and pfovisional and also to:challenge the

b

fresh applications,
A Klon 'fmf_a
This Tribunal by Interim Order suspended the a%heg—afaeeed

natlflcatlnn dated 27-3-1989 cal ling

éﬂg& in pursuance of the notification dated 27-3-1989,

4, 1t is-manifest from the proceedings dated 21-10-1988
tgi?~3 that the appointment of the appiicant as BPM, Kampara-
palem village is a regular éppaintment. It was not mentioned
therein that it was purely temporary énd provisional, ¢ B
the learned Standing Counsel for the respondents had not |
submitted that the appointment of the applicant as BPM is not

according to:the then existing'recruitment rules, It is not

- averred in the counter that the Director of Post Offices,
AP Clrcle even suspected that the appointment of the applicant

‘is for extranesous consxderatlons. in such a case, the appalnt-

ment which is a regular one ca1nat later on be considered
temporary or prouisicnal Uhen the appointment of the appli-
cant wvas regular and when he had taken charge of the post, no
vacancy exists in regard tﬂ the post of BPM, Kamparapalem, and
és‘auch there ara no cicumstances to issue a fresh notification
to call for applications for the post of BPM, Kamparapaiem,
village, | |

5. Heard Mr. K.S5.R. Anjaneyulu, learned counéel for the
applicént and Mr. &.R. Devaraj, learned counsel for the.
respondents, | |

6. Accordingly, the letter dated 22-2-1989 treating the

appllcant s appointment as tamporary and m:ov;sxonal and to
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adnifted and Interim directions

issuegd.

Ailowed

Dispgsed of with direetions

Lismissed as withdrawn

Disnissed
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